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INTRODUcnON 

'., I. the Chairman. Committee on the Welfare of Scheduled Castes and 
se~eduled Tribes. having been authorised by the Committee to finalise and 
submit the Repon on their behalf. present this Sixty-first Repon (Tenth 
Lok Sabha) on Action Taken by Government on the recommendations of 
the Committee contained in their Fony-ninth Repon (Tenth Lok Sabha) 
on Ministry of Petroleum and Natural Gas "Reservation for and Employ-
ment of Scheduled Castes and Scheduled Tribes in Indian Oil Corporation 
Limited including reservation for Scheduled Castes and Scheduled Tribes 
ir:"grant of GaslPetrol Agencies." 

2. The Report was considered and adopted by the Committee on 
16 January. 1996. 

3. The R~pon has been divided into the following chapters:-
I. Repon. 

II. Recommendation&lObservations which have been accepted by 
Goverr.ment. 

'1:11. Recommendations/Observations which the Committee do not 
desire to pursue in view of the replies of Government. 

IV. Recommendations/Observations in respect of which replies of 
Goverment have not been accepted by the Committee and which 
require reiteration. 

V. Recommendations/Observations in respect of which ·final replies of 
Government have not been received. 

4. An analysis of the Action Taken by Government on the recommenda-
ttims of the Committee contained in thc Forty-ninth Repon is givcn in 
Appendix. It would be observed therefrom that out of 15 recommenda-
tion&lobservations contained in the Report. 12 recommendations ;.t'. RO 
per cent have been accepted by Govcrnment. The Committee do not 
desire to pursue 1 recommendation ;.t'. 6.67 per cent in the light of the 
reply received from the Government while the remaining two recommen-
dations i.e. 13.33 per cent require rcitcration because replies of Govcrn-
ment in these cases have not been accepted by the Committee. 

"flNEW DELHI; 
February, 1996 

Phalguna. 1917(S) 

(v) 

PARAS RAM BHARDWAJ 
Chairman, 

Committee on 'he Welfare of 
Scheduled CaSles and 

Scheduled Tribes. 



CIIAPTER I 
REPORT 

1.1 This Rcport of tbc Committcc on thc Wclfare of Scheduled Cutea 
and Scheduled Tribes deals with the action taken by tbe Government on 
thc recommcndations containcd in thcir 49th Rcport (Tcnth Lok Sabba) 
on thc Ministry of Pctrolcum and Natural Gas on "Rcservation for and 
Employment of Scheduled Castes and Scheduled Tribes in Indian on 
Corporation Limited including reservation for SCS and STs in Fant of 
OasIPctrol Agcncies." 

1.2 Thc Forty-ninth report was presented to Lot Sabba on 28th April. 
1995. It contained 15 recommendations. Rcplics of tbc Govcrnment in 
respect of these recommendations have becn examined and may be 
catcgorised as undcr:-

(i) Recommendations/Observations which have been accepted by the 
Government (SI. Nos. 1. 2. 3. 4. 6. 9. 10. 11, 12, 13. 14. 15). 

(ii) Recommendation&lObservations which the Committec do not 
desire to pursue in the light of the replies received from the 
Government (Sl. No.5). 

(iii) Recommcndations/Observations replies to which have not been 
accepted by the Committee which need reiteration (SI. Nos. 7 and 
8). 

(iv) Recommendations/Observations in respect of which final rcplies of 
the Government have not been received (NIL). 

1.3 Thc Committee will now deal with the: action takcn rcplies of the 
Government which need reitcration or merit comments. 

PROMOTION 
Recommendation (S)' No.7, Pua 3.14) 

1.4 The Committee bad recommended that thc shortfall ~n promotion in 
respect of STs should be cleared at the earliest, if possible. by rclaxing the 
minimum qualifying period of service for ST candidates. The Committee 
had also rccommended that to overcome the non-availability of eligible ST 
candidates in the feeder cadre, the promotional posts should temporarily 
be diverted to direct recruitment. 

I.S In their reply the Government have stated that Non-availability of 
reqqired number of eliaible SCIST employees in respective feeder cadres 
for promotion, and wide variation in the prescribed percentagcs of 
reservation in direct recruitment and promotion in some of the States, are 
tbe major reasons of shortfall. Besides. IOC being a multi-unit 



2 

organisation. the scnaonty of workmen is maintained Region!Unit-wise. 
and therefore any additional SCIST employees available at a particular 
Region/Unit cannot be adjusted at other locations. In respect of the 
suggestion of the Committee that the minimum qualifying period for 
promotion in respect of ST candidates bc further relaxed. The Government 
have further stated that there is no provision under the Presidential 
Directives on SCslSTs to provide such a relaxation. The recommendation 
of the Committee to temporarily transfer promotion posts to direct 
recruitment will have very limited application in IOC. as direct recruitment 
is not done at all levels of officers category as well as non-officers category 
posts. There are some specified induction levels posts in which recruitment 
is made. However. the recommendation can be implemented only to such 
posts which are filled by both modes. i.r. recruitment and promotion. and 
where the separate quotas for recruitment and promotion are prescribed 
under the Recruitment Rules of the Company. In IOC. such a quota is 
followed while cffccting promotions from non-officer to officer category in 
accordance with an award given by thc then Central Labour Minister. 
Shri K.V. Raghunatha Reddy in the year 1974. according to which. 50% of 
thc posts at the lowest level in officers category would be filled by 
promotion from amongst non-officers category and remaining 50% by 
direct recruitment from open market. This award. though originally given 
in respect of Barauni Refinery. was later extended to other location&iunits 
through bipartite/tripartite settlements with' unions and is being practised 
for the last over two decades. Therefore. the recommendation to divert 
pos.ts in promotion quota to that of direct recruitment quota. would be 
viewed by the unions as an infringement of their rights and violation of the 
settlement implemented for over two decades and therefore could easily 
lead to IR problems. The Government have also stated that the shortfall in 
promotion in Group 'A' is only 5. which constitutes a meagre 2.4% of the 
total promotions effected from Group 'B' (208 in 1994). Looking to the 
large size and spread of Indian Oil Corporation having multiple Units! 
Regions. requiring different rosters to be maintain for each UnitlRegion 
separately. the above backlog is insignificiant. Thc backlog. as mentioned 
earlier. is primarily due to the fact that under the Presidential Directives. 
the percentagc prescribed for SCIST in recruitment quota is lower than 
that prescribed in promotion quota in most of the States where IOC has its 
operations. It is submitted that so long as this deficiency exists. some 
amount of backlog is likely to bc generated. 

1.6 Tbe Committee are not satisfied with the reply or tbe Government. 
The contention of the Ministry of Petroleum and Natural Gas that there Is 
no provision under tbe Presidential Directive on SCslSTs to provlde 
relaxation of mlDlmum qualifying ~rlod for promotion In respect of ST 
candidates Is not Justifiable as the Committee feel that there are no eVidence 
to sbow tbat before allowing the reserved vacancies to be elapsed, serious 
etrorts were made by tbe Ministry in the past to overcome the backlog. The 
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('Am.'''' Itr'OaII1 up dlat tile .. uer tboUI be at .. d ...... afnIII ... 
tile IIICIUI'Y reI-.. tIon Ia tile quality .. period of ........... be II'" 
to SCaIBT. ,... ,.......... to .... t ...... r Kale. Tbe C ... ·" ... aIIo do DOl 
........... tile npIJ of tile GoYenuaent lbal II tile ............. q .... II 
...... to .... t I'eCl'llla..t qllOU thea tile ..... wID Wew It u .. 
1IIIIrI.-' ot ............... ad YIoIatIoD 01 tile ..uae-t. TIle C ........ 
1ft ot die .. tIIat DO IlUlemeat Ibould be aniy'" at wItIa tile U ...... 
wIIIdII .. , ...".... die rtp.. of SCIIST. ......r tile .......... of die 
CGutltatIon. Tbe CoauaIttee, tlleretoR, reiterate lbat the Iborttd .. 
pnIIIIOIIIDD IbouId be cleared Im ......... tely by lIIyertlq the prGIDodoaaI poItI 
to tIInct ncndtmeal ............ , aad the Committee IbouId .... be 
........ 01 &be _leGale 01 the Action taken la ...... reprd. 

SUPERSESSION OF SCIST CANDIDATES 

1.7 The Committee had recommended that IOC should make all efforts 
to avoid supersession of SCslSTs in technical grades. 

1.8 In their reply tbe Government has stated that IOC shall make all 
efforts to minimise instances of supersession of SCIST candidates. 

1.' The ColDIIIIttee reiterate their earlier recommeadatioa lbal JOCL 
IbouId make aU out eftorll to avoid Instance. of supeneulon of SClST 
eaadldates In Tecbnlc:a.l ..... es. 

BOARD OF DIRECTORS . 

Recommendation CSt. No.5, Para 1.16) 
1.10 The Committee bad noted that as per para 2.1 of the Brochure on 

Reservation for SCS and STs (8th Edition) brought out by the Ministry of 
Personnel, Public Grievaru:es and Pensions, the post of Functional 
Directors on the Board of Indian Oil Corporation Limited has not been 
exempted from the purview of reservation orders. The Committee, 
therefore, had recommended that henceforth all appointments of 
Functional Directors should be made as per the provision of rosters 
prescribed for Group 'A' posts. 

1.11 In their reply tbe Government have stated that the policy of the 
Government is to select Directors from amongst thc persons with proven 
ability and good record in the fields of Industry, Commerce, 
Administration, Finance etc. The recent Industrial Policy Statement has 
also re-affirmed the need for making the role of public sector enterprises 

.. more profcuional. At the same time. the Claims of suitable SCIST 
candidates who are otherwise competent and have the necessary 
backaround in Industry, Commerce, Administration, Finance etc. for 
Board level appointments in the Central Public Sector Enterprises are 
always being considered. In keeping with this policy and having regard to 
the recommendations of the Committee. it will be the Ministry'S endeavour 
to appoint atleut one person belonging to SCIST as whole-time or part-
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time Director on the Board of Indian Oil Corporation Limited. AI for the 
adoption of a policy for enforcement of the reservation roller to Board 
level appointments this would come within the purview of tbe Department 
of Personnel and Trainina and Department of Public Enterprises. 

1.12 The CCMDm..... deIIn that the· matter may be punued wltb tile 
MIDIItry of PenoaaeI ... 1'nlDInI YIproualy ad the Committee IDly be 
apprlHd of the outcome. 

RECRUITMENT 

R.ecoauDeDdation (51. No.6, Pua 1.(9) 

1.13 The Committee bad recommended that sincere efforts should be 
made by JOCL to wipe out the backlog at the earliest as assured by the 
representative of IOCL. 

1.14 In tbeir reply the Government have stated that Corporation has 
already initiated recruitment action by undertaking Special Recruitment 
Drive for expeditious clearance of the backlog. The backlog position has 
been reduced from 9 SC and 25 ST to 6 SC and 11 ST till 30.6.95. 

1.15 The Committee are happy to note that a Special Recruitment Drive 
bad beaI launched by the Corporation to clear the backlog. However, tbe 
Committee would like to be apprised or tbe outcome or Special Recruitment 
DrIve. 

FALSE CASTE CERTIFICATE 

Recommendation (SI. No.9, Pan 4.3) 

1.16 The Committee had desired that the matter regarding verification of 
false caste certificate should be pursued vigorously by JOC and early 
disposal of pending court cases so that genuine SCs and S1's are not 
deprived of their Constitutional rights. 

1.17 In their reply the Government have stated that IOC shall make all 
efforts to get pendin, cases expedited. 

1.11 n. C ... mlU_ .... that ........... aedon .. y be taken to have 
tile ........ caa ...... of at the earliest and they .y be apprised of tb 
Iat..a pGIItJoD. e 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY THE GOVERNMENT 

Rec:ommeadatloa (51. NOI. 1, 1, 3, 4 Para 1.11, 1.13, 1.14 and 1.15) 
The Committee observe that the parts of functional Directors on the 

Board of IOC are filled on the recommendations of the Public Enterprises 
Selection Board (PSEB). The recommendation of the PSEB is considered 
in the Ministry and after obtaining the approval of the Appointment 
Committee of the Cabinet. the candidate is appointed. The Committee 
further note that tbe Part Time Directors are appointed on the Board of 
IOC by the Ministry of Petroleum and Natural Gas. as per the provision of 
the Articles of Associations of the Company. 

The Committee note that one of the Part Time Directors belongs to SC 
but there is no provision of appointing any Director belonging to SCIST 
on the Board of Directors of IOe. The Committee regret to note that at 
present there are 5 Functional Directors but none of them is belonging to 
SCIST. 

As per para 2.1 of the Brochure on reservation for SCs and STs (8th 
Edition) brought out by the Ministry of Personnel. Public Grievances and 
Pensions. there is reservation of 15% and 7.5% for SCS and STs in all 
appointments to Group • A' posts filled by direct recruitment through 
nomination/advertisement. 

The Committee further note that the post of Functional Director on the 
Board of loe has not been exempted from the purview of reservation 
orden (Para 3.2 of the Brochure). Therefore. not providing reservation for 
appointment to the post of Functional Director is not in accordance with 
the provision of reservation policy of the Government of India. 

Reply 01 Goveroment 
The policy of the Government is to select Directors from amongst the 

persons with proven ability and good record in the fields of industry. 
commerce, administration, 'finance. etc. The recent Industrial Policy 
Statement has also re-affirmed the need for making the role of public 
.ctor entorprises more profeuional. At the same time, the claims of 
suitable sc/sT candidates who are otherwise competent and have the 
necessary backll'ound in industry. commerce. administration, finance. etc .• 
for Board level appointments in the Central PSEs are always being 
considered. In keeping with this policy. and having regard to the 
recommendations of the Committee. it will be the Ministry'S endeavour to 
appoint adeast one penon belonging to SCIST as whole-time or part-time 

s 
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Director on tbe Board of Indian Oil Corporation Limited. As for the 
Idoption of a policy for enforcement of the reservation roater to Board 
level appointments. tbis would come within the purview Of the Department 
of Penonnel A Trainiq and Department of Public Enterprilea. 

(Ministry of Petroleum A NatuRI Gas O.M. No. J-130121lJ95·scr dated 
3 Auplt, 1995J 

.... rs,........... (51. No.6. ,.,. 1.(9) 

.,. 

Tbe Committee note that despite the mlSlive recruitment exercise '* 
iDcIudin, Special Recruitment Drive undertaken by IOC durio, the yean 
1992. 1993 and 1994 to fiD up the backlo, vacancies of SCaI'STs. tbe 
back1o, of SCIISTI ia Group 'A', 'C' Ii. '0' posts ltill exiRl. The b.ckloa 
position in respect of ST candidates particularly has been worse especially 
in Grade 'A' services. The reasons of non-availability of SCST candidates 
is not convincin,. The representatives of IOC explained durin, evidence 
that all sincere efforts are beia, made to clear the backlog by 30.9.95. The 
Committee therefore recommend that sincere efforts should be made by .. 
IDC to wipe out the backlog al the earliest as lSIured by the 
representatives of IOC. 

Reply or Govemment 

Corporation has already initiated rccruitment action by undertaking 
Special Recruitment Drives for expeditious clearance of the backlog. The 
backlo, position has been reduced from 9 SC and 25 ST 10 6 SC and 11 ST 
till 30.6.95. .... 

[Ministry of Petroleum &: Natural Gas O.M. No. J-13012l1195-SCT dated 
3 August. 1995] 

Comments or the Committee 
Please $« para 1.15 of Chapter I 

Itec:oauaeodatlon (51. No.9, Pan 4.3) 

The Committee note with concern that there are 8 instances of false 'I 
caste certificates in IOC, out of which 3 cases are pending before the Higb 
Court of Madras. and 1 case is under investi,ation by the District 
Authority. The Committee desire that the matter should be punued 
vigorously by IOC for early verification of the certifiCates and early 
disposal of pendin, court cases so thaI ,enuine SCs and STs arc not 
deprived of their Constitutional rights. 
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Reply 01 Govemmeat 
As recommended by the Committee. roc shall make all efforts to 

get pending cases expedited in courts. 
r .. lMinistry of Petroleum & Natural Ga.o; O.M. No. J-I301VWSl-Scr 

dated 3 August, 1995] 
CODUDeats 01 the Committee 

Please Stt para 1.18 of Chapter [ 
Recommeadatlon (SI. No. 10, Para 4.7) 

, The Committee learn that the majority of the complaints received 
\~m SOST employees of roc .e1ate to R&P Division and Marketing 
Division. The Committee also note that the total complaints received 
from SCwSTs were 31 in 1991. 10 in 1992 and 13 in 1993. The 
Committee further note that the grievancc&tomplaints mainly pertain 
to transfer and promotion. The Committee. therefore. recommend that 
the complaints of SOST employees relating to promotion and transfer 
should be considered sympathetically by the authorities concerned. 

Reply 01 Govemment 
.... All the grievances received from the employees belonging to the 
SOST. categories for the years 1990-91. 1991·92 and 1992-93 have 
since been disposed of. Promotions are effected in accordance with 
the recruitment rules, taking into account the performance and ability 
of the employees. All care is taken to ensure that the caste identity 
does not prejudice the prospect of a candidate. Transfers are carried 
out taking into account the individual's need for growth and the 
organisations's requirement for skills. roc has always adopted an 
even-handed policy to ensure that there is not discrimination or 
injustice in the decisions relating to employees belonging to the SC 
add ST categories. 

[Ministry of Petroleum & Natural Gas O.M. No. J-I301VWY-SCT 
dated 3 August. 1995] 

Recommendation (SI. Nos. II, Il, Paras 4.14 " 4.15) 
The Committee are unhappy to note that out of 105 employees 

who were deputed abroad for training or who attended seminars! 
symposiKonferences during 1991 to 1993. the representation of SCs 
and STs was 4 and 'nil' respectively. The reason attributed for non-
availability of SOST personnel at senior executive level is not 
Cll .inaq. The Committee feel that sincere efforts have not been 
made by roc in making SOST personnel available for training 
abroad. 

The Committee recommend that th~ criterion for nomination of 
executives for training abroad should be suitably relaxed to make 
SOST officers available for training abroad .. The Committee further 
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recommend that IOC should ensure that an adequate number of SC5T 
employees are deputed for training abroad or for attending seminars! 
symposiatonferenccs. 

Reply of GOVerDllleDt 

IOC has auured that it will endeavour to increase the nomination o~ 
executives belonging to the S~T categories for deputation on training 
abroad. A close scrutiny will be maintain to ensure that candidates of thil 
category who are otherwise meeting the minimum prescribed requirement, 
find a greater representation in the selection. 

[Ministry of Petroleum &t Natural Gas O.M. No. J-1301~Scr 
dated 3 August, 1995] 

Recommeadalloa (SI. No. 13, Pan 4.19> M 

The Committee note with concern that out of 121 employees of IOC 
who are on deputation to other departments during 1992 to 1994, 
13 belong to SCs and only 2 to STs. The reason for this poor 
representation of SCt'STs is stated to be that the selection for deputation 
is ma4e by borrowing organisation and IOC does not have any decision-
making role, except sponsoring the names of suitable candidates. The 
Committee recommend that IOC should consider favourably the cases of 
S~T candidates for sponsoring them for deputation to other departmentS-
10 as to improve their representation. 

Reply 01 Government 
IOC has initiated action to sponsor larger numbers of S~T candidates 

for placement on deputation to other organisations. Also, JOe will 
endeavour to ensure that S~T representation is adequate in the matter of 
takm, candidates on deputation from other organisations into IOC. 

[Ministry of Petroleum &t Natural Gas O.M. No. J-130121lt9S1-Scr 
dated 3 August, 1995~ 

Recommendation (SI. No. 14, Pan 4.23) 
The Committee note with concern that out of 74 employees selected by 

other institutions for secondment to foreign companies. there were 6 from 
SC category and none from ST category. The reason given by IOC that it 
bas no say in final selection of its employees for secondment abroad is not 
acceptable. The Committee. therefore. recommend that henceforth IOC 
should consider the case of eligible SOST employees favourably for 
secondment abroad. 

Reply of Government 
~. 

IOC has noted the recommendation of the Committee for 
implementation. 

[Ministry of Petroleum &t Natural Gas O.M. No. J-.130121J,A)5I-Scr 
dated 3 August. 1995] 
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RecollllDeDdadoa (SI. No. 15, Pan 4.26) 

The Committee note that 47 SOST candidates were provided pre-
recruitment training during 1991 to 1994. Out of 47 SOST candidates 
enroUed for pre-recruitment training, 40 SOST candidates who completed 
their training successfully were absorbed in the regular scale. The 
remaining two candidates who deserted the training were not absorbed. It 
hu been further added that 5 trainees (1 SC & 4 ST) have been engaged 
durillJ 1995, they will be absorbed during 1995 itself. their absorption will 
be subject to their completing the training. The Committee appreciate the 
efforts on the part of IOC in absorbing 40 SOST candidates who 
completed their training successfully during the last three yean. The 
Committee hope that IOC would maintain that pirit in future also. 

Reply of Govemmeat 

IOC has noted the observation of the Committee for implementation. 

[Ministry of Petroleum & Natural Gas, O.M. No. J-I301Mt951-SCT, 
dated 3 August, 1995] 



CHAPTER III 

RECOMMENDATIONS<>BSERVATIONS WHICH THE COMMI-
TTEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF 

THE REPLIES RECEIVED FROM THE GOVERNMENT 

Recommendation (SI. No.5, Para 1.16) 

The Committee is of the view that with serious efforts it should not be 
difficult for the Miniatry to find out a person of merit and competence 
from amongst SOST categories for inclusion in the Board of Directors. 
The Committee. therefore. recommend that henceforth all appointments of 
Functional Directors should be madc as per the provisions of rosters 
prescribed for Group 'A' posts. 

Reply or Government 

The policy of the Government is to select Directors from amongst the 
persons with proven ability and good record in the field of industry. 
commerce. administration. finance. etc. The recent Industrial Policy 
Statement has also re-affirmed the need for making the role of public 
sector enterprises more professional. At the same time. the claims of 
suitable SOST elfldidates who are otherwise competent and have the 
necessary background in industry, commerce. administration. finance. etc .• 
for Board level appointments in the Central PSEs are always being 
considered. In keeping with this policy. and having regard to the 
recommendations of the Committee. it will be the Ministry's endeavour to 
appoint atleast one person belonging to SOST as whole-time or part-time 
Director on the Board of Indian Oil Corporation Limited. As for the 
adoption of a policy for enforcement of the reservation roster to Board 
level appointments. this would 'come within the purview of the Department 
of Personnel & Training and Department of Public Enterprises. 

[Ministry of Petroleum & Natural Gas. O.M. No. J-1301211t9Y-Scr; 
dated 3 August. 1995] 

Comments or the Committee 
Please J« Para 1.12 Chapter I. 

10 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE WHICH 

NEED REITERATION 
Recommendation (SI. No.7, Para 3.14) 

The Committee note with concern that there has been a shortfall of 5 
STs in the category of promotion from Group 'B'. Group 'A' posts and 20 
STs from Group 'C' to Group 'B' posts in IOC during 1994. The 
Committee also note with dismay that 90 posts reserved for SC&lSTs in 
promotion lapsed in 1991. 70 in 1992 and 51 in 1993. The usual plea of 
non-availability of suitable SCJST candidates is hardly convincing. Thc 
Committee desired that IOC should clear the shortfall in promotions in 
respect of STs at the earliest, if possible by relaxing the minimum 
qualifying period of service for ST candidates so that there is no occasion 
for shortfall or backlog of reserved vacancies. The Committec also 
recommend that to overcomc the non-availability of eligible ST candidatcs 
in the feeder cadre, the promotional posts should temporarily be diverted 
to direct recruitment. 

Reply or Government 

Non-availability of required number of cligible SCIST cmployccs in 
respective feeder cadres for promotion. and wide variation in thc 
prescribed percentages of reservation in direct rccruitment and promotion 
in some of the States, are the major rcasons of shQrtfal1. Bcsidc!l. IOC 
being a multi-unit organisation, the seniority of workmen is maintained 
RegionlUnit-wise, and therefore any additional SCJST employees 
available at a particular RegionlUnit cannot be adjusted at other location!l. 

In respect of the suuestion of the Committee that the minimum 
qualifying period for promotion in respect of ST candidates be further 
relaxed, it may be mentioned that there is no provision under the 
Presidential Directive on SCslSTs to provide !luch a relaxation. 

The recommendation of the Committee to temporarily transfer 
promotion posts to direct recruitment will have very limited application in 
IOC, as direct recruitment is not done at all levels of officers category as 
weD as non-officers catelory posts. There arc some specified induction 
level posts in which recruitment is made. However. the recommendation 
can be implemented only to such posts which arc filled by both modes. i.e 
recruitment and promotion, and where the separate quotas for recruitment 
and promotion are prescribed under the Recruitment Rules of the 
Company. 

11 
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In IOC, such a quota is followed while effecting promotions from non-
officer to officer category in .coordance with an award given by the tben 
Central Labour Minister, Shri K.V. Raghunatha Reddy in the year 1974, 
accordina to which, 50% of the posts at the lowest level in officers 
category would be filled by promotion from amongst non-officen. cateJOry 
and remaining 50% by direct recruitment from open market. ThIS award, 
though originally given in respect of Barauni Refinery, was later extended 
to other locatioDlvunits through bipartite/tripartite settlements with unions 
and is beina practised for the last over two decades. 

Therefore, the recommendation to divert posts in promotion quota to 
that of direct recruitment quota, would be viewed by the unions as an 
infrill3ement of their rights and violation of the settlement implemented 
for over two decades and therefore could easily lead to IR problema. 

Further. the shortfall in promotion in Group 'A' is only 5, which 
constitutes a meagre 2.4% of the total promotions effected from Group 'B' 
(208 in 1994). Looking to the large size and spread of Indian Oil 
Corporation having multiple UnitsIRegions, requiring different rosters to 
be maintained for each UnitIRegion separately, the above backlog is 
inSignificant. The backlog. as mentioned earlier, is primarily due to the 
fact that under the Presidential Directives. the percentage prescribed for 
SCIST in recruitment quota is lower than that prescribed in promotion 
quota in most of the States where IOC has its operations. It is submitted 
that so long as this deficiency exists. some amount of backlog is likely to 
be generated. 
[Ministry of Petroleum & Natural Gas. O.M. No.J·13012l1l95-Scr dated 

3 August. 1995] 
Comments of the Committee 

Please see para 1.6 of Chapter I 
Recommendation (SI. No.8, Para 3.15) 

The Committee also regret to note that 301 SCIST candidates were 
superseded during 1992-94. The cases of supersession of SCIST 
employees were 80 in 1992. which increased to 86 in 1993 and 135 in 1994. 
Though IOC has been providing the specialised training and monetary 
awards t~ S0T to improve their performance. the increasing trend of 
supersessIon IS a matter of concern. The Committee recommend that IOC 
should make all out efforts to avoid supersession of SCslSTs. 

Reply or Governmeal 
IOC has assured that it shall make all efforts to minimise instances of 

supersession of SCIST candidates. 

[Ministry of Petroleum & Natural Gas. O.M. No. J-I30121V9S-Scr dated 

Comments or lbe CommIttee 
Please sec Para 1. 9 of Chapter I 

3 August. 1995] 
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CHAPTER V . " 

,RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 

.il FINAL REPLIES OF THE GOVERNMENT HAVE NOT BEEN 
~ RECEIVED 

1-

L. 

" IIEW DELHI; 
March, 1996 

PluUgun", 1917(5) 

-NIL-
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APPENDIX 

(Vide Para 4 of the Introduction) 

Analysis of the Action taken by the Government on the 
recommendations contained in the Forty-Ninth Report 
(Tenth Lok Sabha) of the Committee on the welfare of 
Scheduled Caste.f and Scheduled Tribe.f. 

1. Total number of recommendations 

2. Recommendations/Observations which havc been 
accepted by the Government (vide recommendations 
at SI. Nos. 1. 2. 3. 4. 6 .9. 10. II. 12. 13. 14. 15) 

Percentage of total 

3. Recommendations Observations which the 
Committee do not desire to pursue in view of the 
Govt. replies (vide recommendation at SI. No.5) 

Percentage of total 

4. RecommendationsiObservations replies to which 
have not been accepted by the ('ommittee which 
need reiteration (vide recommendations at SI. Nos. 
7 and 8) 

Percentage of total 

S. Recommendations/Observations in respect of which 
final replies of the Government have not been 
received (Nil) 

Percentage of total 
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of' ! 
I 

IS 

12 

.. 

6.67'0 
~. 

2 

Nil I 
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